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THE WDHRA PRFDESH GWANCFLAYAT LAWS 
(AMENDMENT) ACT, 1988. 

ACT NO. 2 OF 1 9 8 8 f .  - 

[5th J a n u a r y ,  1988.1 

An Act f u r t h e r  to a m e n d  t h c  Andhra P r a -  
desh Gram Panchayats A c t ,  1964 and  to 
repeal the Andhra PradeshGramPancha- 
y.ats (Second Amendment) Act, 1 9 6 7 .  

Be it enacted by the Legislative 
Assembly of t h e  Sta tc  of Andhra Pradesh 
in the Thirty-eight Year of the Repub l i c  
of Ind ia ,  as follows:- 

shor:  t i t l e  . ( I )  This A c t  may be cal led  t h e  
end 

Andhra Pradesh Gram P a n c k a y a t  Laws  (Amend- 
encenent . 

rnent) A c t ,  1988. 

*Received the assent o f  the Governor on the  4th  J a ~ b a r y ,  

1987. F J ~  Statement of O b j e t t s  an6 Reason: ,  please qee the 

Andhra Pradesh G a z ~ t t e ,  P j r t  I F - A ;  E x t r a o r d i n a r y ,  d a t e d  tne 

l l l b  Decembcr, 1987, Page 3. 



(2) It shall b8 deemed to have come into force 
OII the 26th September, 1987. 

2. h the AncIhra Pradesh Gram fanchayab Act, Amemdmfnr 

1964, in section 3, in subsection (I),- O F  ACI s a i o n  2 or 3, 

19M. 
(a) for the words "revenue taluk" and "LaluK', . 

wherever they occur, thc ulords "sevenue mandal" and 
"mandal" shall respectively be substituted; 

(b)  for the expression "the Hyderabad Munici- 
pal Coqwratioa Act, 1955", the -~ords, "the 
~elevant law relating to Mllnicipal Corporations for 
the t ime being m force in the State" shall be substituted. 

3. The Andhra Pradesh . Gram Panchayats (Second ~t,xal or 
Amendment) Act, 1987 and the Andhra ~radesh $..,2,"df 
Gram f anchayat Lows ( h e n e d m e n t )  Ordinance, Ord~nanq 7 

,1987 are hereby repealed. PC 1587. 


